
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 335 OF 2023 

  

In the matter of: 
 

Pramod Tyagi & Anr.                                Applicants 

Versus 

 

State of NCT of Delhi & Ors.                   Respondents 
 

Index 
 

Sr. No. Particulars 
 

Page 

No. 

1.  Reply on behalf of Central Pollution Control Board i.e, CPCB in compliance to 

Hon’ble NGT, PB order dated 09.04.2024, in Original Application No. 335/2023. 

 

2.  Annexure- I & II A copy of letter dated 15.07.2024, issued by CPCB to The 

Department of Environment and Forest, Govt. NCT of Delhi. 

 

3.  Annexure- III A copy of Hon’ble NGT order dated 09.04.2024 in O.A No. 

335/2023. 

 

 

 

 

 

Filed by Adv. Amit Singh Chauhan 

(on behalf of Central Pollution Control Board)  

 

Place: Delhi 

Dated: 02.09.2024 

 

 

 

 

 

 

 

 

 

  

296

SOBAN SINGH
Typewritten text
2-6

SOBAN SINGH
Typewritten text
7-8

SOBAN SINGH
Typewritten text
9-23



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 335 OF 2023

In the matter of:

Pramod Tyagi & Anr. Applicants
Versus

State of NCT of Delhi & Ors. Respondents

REPLY ON BEHALF OF RESPONDENT NO. 4 1.E CENTRAL POLLUTION

CONTROL BOARD (herein after referred as CPCB)

MOST RESPECTFULLY SHOWETH:

1. That this Hon’ble NGT vide its order dated 09.04.2024 has sought the reply

from the answering respondent CPCB. Accordingly, the reply is submitted

before this Hon'ble Tribunal

That at the outset , the answering respondent deny all

claims/contentions/allegations and averments made against answering

respondent CPCB in the above Original Application (OA) contrary to anything

stated or submitted in this reply. Nothing in the OA may be deemed to have

been accepted or admitted by the answering respondent for want of a specific

denial or on the ground of non-traverse, save any averment which has been

expressly admitted hereinafter.
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3. That, CPCB is a statutory Board constituted under Section 3 of The Water

(Prevention and Control of Pollution) Act, 1974. It performs the functions

under The Water (Prevention and Control of Pollution) Act, 19743 The Air
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(Prevention and Control of Pollution) Act, 1981. and The Environment

(Protection) Act. 1986.

4. That the issues raised by the Applicant in the Original Application is regarding

cutting of trees by the Respondent/s for construction of driving training

institute and Bus Depot without compensatow afforestation in Burari. Delhi.

The Applicant also stated about the various possible consequence of the said

activity and sought directions from this Hon'hle Tribunal against the

Respondent/s to stop un-authorized cutting of trees. to carry out requisite

plantation. initiate awareness campaign and to file response with regard to steps

taken . The Applicant has alleged that there has been non-implementation of the

provisions of The Forest (Conservation) Act. 1980. The Air (Prevention and

Control of Pollution) Act. 1981. The F.nvironment (Protection) Act. 1986,

Delhi preservation of Trees Act 1994 and the Environmental Tmpact

Assessment Notification. 2006. The Applicant has further alleged that the

Respondent Authorities are unable to comply the conditions of environmental

norms. In reply. the fo11ow'ing is thereby submitted:

5. That. the Clause 2 of the Environmental Impact Assessment Notification, 2006

(hereinafter referred to as ETA Notification. 2006) provides for the

Requirements of prior En\'ironmental Clearance" (hereinafter referred as

'EC") and as per the above mentioned clause of the notification. the projects

or activities which are falling under the category ' A' of the Schedule of the

ETA Notification. 2006. the project proponent therein shall obtain the EC from

the Ministry of Environment. Forest and Climate Change (hereinafter referred

as 'MoEF&CC') and the projects which are falling under the 'B' category of

the Schedule of the ETA Notification. 2006: the project proponent therein shall

obtain EC from the State F,nvironment Tmpact Assessment Authority

(hereinafter referred to as 'SF,IA A') before carrying out any construction

bBL ITqA
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works. Further it is submitted that, State Pollution Control Board and Pollution

Control Committee of respective State and Union territory issues consent to

establish and consent to operate to the projects depending on the categorization.

6. That CPCB vide its letter dated 15.07.2024 has requested the Special Secretary

(Environment & Forest), Department of Environment and Forest, Government

of National Capital Territory of Delhi, and the Principal Chief Conservator of

Forests, Department of Forests and Wildlife. Government of National Capital

Territory of Delhi (hereafter referred as GNCTD) to examine the matter under

reference (Copies are placed at Annexure - 1 & Annexure - II) and to take

actions as required, if any, and to communicate the status of the same to CPCB

accordingly, response are still awaited.

7. That the answering Respondent further humbly submits before this Hon’ble

Tribunal that in another matter bearing OA No. 911/2022 (1. A. No. 14/2023

and I. A. No. 16/2023) titled -- Prof. Dr. Sanjeev Bagai & Ors. Persus

Department of Environment, GNC TD & Ors ”. wherein directions were issued

by this Hon’ble Tribunal, and pursuant to which the answering Respondent

herein i.e CPCB has sought information from all State Pollution Control Boards

and Pollution Control Committees including Delhi Pollution Control

(hereinafter referred as DPCC) regarding

les/Guidelines/Circulars for protection and management of trees. The

relevant information received from DPCC with regard to the various

Acts/Rules/Guidelines/Circulars, etc. for the protection and management of

trees are summarized below:

,Committee

cts/Ru
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There are following Acts and provisions:

1. Delhi Preservation of Trees Act. 1994 in Delhi.

The Sections 8. 9. 10 & 1 1 of the said Act gives information on

restriction on .felling and removal of trees, procedure for
obtaining permission to .fell. CIlt. remove or dispose of a tree,

obligation to plant trees and preservation of trees.

2. Delhi Preservation of Trees Rules. 1996 in Delhi.

That it is humbly submitted that the responsibility of
implementation of the provisions of Delhi Preservation of
Trees /4cf. 1994 is with the Tree AuthoritY constituted under

the provisions of said Act.

8. The ans\\’ering respondent craves leave of this Hon-bIc Tribunal for filing

additional reply. if required. in future

9. That in vie\\ of the above facts and submissions. it is respectfirlly prayed that

the reply of the answering Respondent CPGB (Respondent No. 4) be taken on

record and appropriate direction/order may IIe passed bv this Hon 'ble Tribunal

in the instant matter u’hereb\- this answering Respondent will abide by the

same. accordingly.

fu Bi

(Sharandeep Singh)
Scientist 'E'

Central Pollution Control Board

4
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 335 OF 2023

In the matter of:

Pramod Tyagi & Ann Applicants
Versus

State of NCT of Delhi & Ors. Respondents
AFFIDAVIT

I, Sharandeep Singh, working as Scientist 'E' in Central Pollution Control Board.

Parivesh Bhawan, East Arjun Nagar. Delhi, the Respondent No. 4 in the above

matter, do hereby solemnly affirm, declare on oath and state as under:-

1. That I, the deponent herein is authorized representative to represent the Respondent

CPCB in the present case, and as such, well conversant with the facts and

circumstances of the present case on the basis of the information derived from the

official records, and hence, competent and authorized to verify, sign and swear this

affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit.

3. That the accompanying reply has been drafted and filed under my instructions and

authority the contents thereof are true and correct on the basis of the record

maintained during ordinary course of business of CPCB and available records and

documents and the contents of the same are read over and explained to me and are

not repeated herein for the sake of brevity.

DEPONENT
v{xvl€bq HB / Sharandeep Singh

hM '{ /Scientist'E'
##t.I vMfntwl'it=g
ConG d PaidtIon Control Board
GIIqX++6BqfIM MW. gNR BypIP
bblnnBAMilcbMbctwW. Cwt of hM

i• # :re:: :==fi!::rEI:::E:::II:::i::fl;;ig[iII!II

m
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VERIFICATION

Verified at New Delhi on thi, d,„ ,fO 2 SBF24?a?i th, „,t,,t, .f th, ,b,v,

reply are correct and true on the basis of the records of the case as mentioned in

the day-to-day affairs of the CPCB. Nothing has been concealed therefrom or

misstated

DEPONENT
gTjIIN}q Rh / Sharandeep SingF'

BIll[+h '{ /Scientist'E'

m mrIW 113l:1::::
Rd;luIFqqdLdqlg gHgti txnH. qM WOT
lib BH#uTIBnl Fawt-& Climate Change, Govt, oF li\ r.

p:E!!I:1 :Stall::51?!::it :1jP:1:JIE: :i:: FiI$ f

GOW. OF INDIA

02 SEP 2024
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- I' l! A \’Nt ,Rude';-ala ' . ,

r 1' ; ), 3t f= = FFF Wi
t- ,I'lc' ;' ;:i'/ ' • ; .:Q 1 '! HeR 'e
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CPGB §£,

#@vqWTRdma{
CENTRAL POLLUTION CONTROL BOARD

vqjqm,vqudaavq qfMqfrmq,vrm mvp
MINISTRY OF ENV{RONM£NT, FOREST & CLiMATE CHANGE, GOVT. OF INDIA

Lifestyje for
Envir6nment

N": c"-1”11/1”"”*L"w-m)"“”’“t 15.07.2024

To,

The Special Secretary (Environment & Forest)
Department of Environment and Forest
Government of National Capital Territory of Delhi,
6th floor, C wing, Delhi Secretariat,
IP Estate, Delhi-110002

Sub: Hon'ble NGT (PB) matter in Original Application No. 335/2023 titled Pramod Tyagi &
Ann Vs. State of NCT of Delhi

Ref.: Hon'b le NGT (PB) Order dated 09.04.2024 in above said matter.

Sir/Madam,

This has reference to above cited Hon’ble National Green Tribunal (NGT)order dated
09.04.2024 in Original Application No. 335/2023 titled Pramod Tyagi & Ann Vs. State of NCT
of Delhi (copy of Hon’ble NGT order dated 09.04.2024 and Original Application are enclosed).

Grievance raised by the applicant in the matter is about cutting of approx. 2500 trees by
the respondents without compensatory afforestation. The applicant is seeking necessary action
in this matter. The issues raised in the original application are under jurisdiction of Government
of NCT Delhi.

In view of above, it is requested that the matter may be examined at appropriate level and
action as required, if any, may please be taken. The status of the same may please be provided to
this office at the earliest.

E:ncl.: As above

Yours faithfully,

';:PHi,,
/-"’\ (. O \

(Sharandeel; gingh)
Divisional Head-UPC-I

,„*# ,'--.'; \tIT{%„,\\',L

'tiflaVI mR’ Vt 3T# VR, fqmt–110032
Parive sh Bhawan, East Arjun Nagar, New Delhi - 1 10032

q{vrq,'’Tel: 43102030, 22305792, im&/'’Website : www.cpbc.nic.in
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1) StbLiFE -MqVqwRh+Tar ai
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GPCB
Lifestyje for
Environment

CENTRAL POLLUTION CONTROL BOARD

q=rfNua, Vg ITd aaU qftvfq fxrnq, IITta Vlan
MINISTRY OF ENVIRONMENT, FOREST & CUMATE CHANGEI GOVT. OF INDIA

No': CMt-13011/120/2024-LAW-HO-CPCB-tIgn
15.07.2024

To,

The Prineipal Chief Conservator of Forests
Department of Forests and Wildlife,
Government of National Capital Territory of Delhi,
A-Block, 2nd Floor, Vikas Bhawan,
I.P. Estate, New Delhi-110002

Sub: Hon'ble NGT (PB) matter in Original Application No. 335/2023 titled Pramod Tyagi &
Ann Vs. State of NCT of Delhi

Ref.: Hon'ble NGT (PB) Order dated 09.04.2024 in above said matter.

Sir/Madam,

This has reference to above cited Hon’bIc National Green Tribunal (NCT)order dated
09.04.2024 in Original Application No. 335/2023 titled Pramod Tyagi & Am. Vs. State of NCT
of Delhi (copy of Hon’ble NGT order dated 09.04.2024 and Original Application are enclosed).

Grievance raised by the applicant in the matter is about cutting of approx. 2500 trees by
the respondents without compensatory afforestation. The applicant is seeking necessary action
in this matter. The issues raised in the original application are under jurisdiction of Government
of NCT Delhi.

In view of above, it is requested that the matter may be examined at appropriate level and
action as required, if any, may please be taken. The status of the same may please be provided to
this office at the earliest.

End.: As above
Yours faithfully,

d\”!
,„~\!0

\6

(Sharandeep Singh)
Divisional Head-UPC.I

'vfr&yr InT’ IM aT{T VR, WI-110032
Parivesh Bhawan, East Arjun Nagar, New Delhi _ 1 10032

Vm/Tel: 43 102030, 22305792, 8qtR#„'Website : www.c,pbc,.nic,.in
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